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1 2 3 4 5 6
3. Kerosene
(#) Superior Perlitre 26,500 6°845% 33,345 *The incidence of
at 15C additional excise
duty is expected to
be borne by the
0il Companies
(i) Inferior s 5'090 8-770%  13-860
4 Petrol (Motor spirit) " 100°00  8°155* 108155
@s. Cotton fabrics (manu- Per sqaure Fabric duty
factured in a com- metre
posite mill) .
Yarn duty Basic Additional Handloom 'Fotal
{#) Medium-B-Gray 4’40 . 6:00 1°90 12° 30
(#1) Coarse-Grey 2+20 3-60 1-90 7:70
Reforms in Taxation System suggest- aq j
s ;o Heavy Ind T s & qiw dray & ww wiw ai

4275. SHRI MUHAMMED
SHARIFF:
SHRI SEZHIYAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have
considered the question of reform in
the Tax System in the country as
suggested by Minister of Heavy In-
dustry on 23rd June, 1973 in Hydera-
bad; and

(b) if so, the outcome thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). In his speeches deliver-
ed at Hyderabad on the 23rd June
1973, Shri T. A. Pai, Minister of
Heavy Industry did not make any
suggestion for reforming the tax
system as such, Accordingly the
question of considering any proposal
in this regard does not arise,
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@1In the case of sugar and cotton fabrics, additional excise duty is levied in lieu of sales tax
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Breach of Promotion Policy Agree-

ment entered into by LIC. with the

Federation of LIC. Class I Officers
Association in 1970

4278. SHRI G. P, YADAV: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Life Insurance
Corporation has committed a breach
of the promotion policy agreement
entered into with the Federation of
Life Insurance Corporation Class I
Officers’ Associations in' 1970; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
No, Sir.

{b) Does not arise.

Representations made by ex-Emer-

gency Commissioned Officers Em-

ployullnl..!c for Bemefit in Fixation
of Senlority and Pay

4279. SHRI G. P. YADAV: Wil
the Minister of FINANCE be pleased
to state:

{a) whether the attention of Gov-
ernment has been drawn to the re-
presentations of the ex-Emergency
Commissioned Officers re-employed in
the LIC. of India for giving benefit
in the fixation of seniority and pay,
as is being given to the Ex-E.C.Os.





